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(,'.) tbe am()unt of loans ai\1ea to tb, 
ed'.1catcd unemployed in Andhra Pradesh 
for selr-emplo.,tment particularJy in amall 
te:do!ancillary indu"trie8 during tbe I.it 
tbte e years ; 

(b) tile e"1.4nt ft. which thcs,e educated 
unemployed bave beell benefited; and .. 

(c) the amount or sucb Joans to be 
liven during the remaioin8 period of 
Seventh five Year Plan to improve the lot 
of unemployed persona? 

THE MINISTER OF STATB IN THB 
MINISTR Y OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) and (b) 
Plc!~umably. th~ Hon"ble Member is 
refc;rriOIl to the Scheme for providing Self 
Employment to tl1t Educated UnemploYed 
Yvutbs introduced iI1 rhe year 1983·84. 
Tbe presont d.:1ta r~porting systom from tbe 
banks d(les DOf. generate informatton in the 
manner asked for. However, as per tbe 
information received from the Office of the 
Development C(tmmission~r (Small Scale 
Industries) in the Ministry of !l1durtry, the 
number of cases sanctioned by tbe banka 
in Andhra Pradesh are 14.781, 13,084 
and 16,518 involvlng the amount~ of 
Rs 29.36 crores, Rs. 27.34 croreS and 
Rs. 34.74 crotes for tbe years 1983.84. 
1984·85 aDd 1985·86 respectivoly. 

(c) The State-wise largets rndcr tho 
Schc:me have been a ,nounced by the 
Goveroment sO far on \I ear to year basis. 
In the current financial year tolal Dumber 
of benetictarie·; t.o be ussist<:d in }t.udhra 
Pradesh is 17.300. 

EXpOrt of TCEilte. from Andbra Pradesb 

716. SHRI V. TULSIRAM: Will tbe 
Mi;li~lter of Tf XTILES be pleased to state: 

(a) the amoullt. earned from textiles 
exports dufi1l2 April·July 1986 ; 

(b) the names of the countries where 
ma, imum textiles w'ere exported; 

(e) the States from where tbese textile. 
wele elPurled and tbe share of Aadbra 

lfrad etta in thole _po. t6 • ,1,d 

Cd) tbe sfeps takent to bood up eXI'clt 
quota of teatiles from Andbra Pradeab 
durin. tb e neat four moo·tbs of tb e currlDt 
,ear? 

THB DEPUTY MINISTBR IN THB 
MINISTRY Of TEXTILES (SHRI S. 
KRISHNA KUMAR) : (8) The ellports 01 
cotton tcx~ile (mill·made/PowerJoom and 
Handloom) and airmen ta durins Aprj). 
July. IgS' amounted to RI. 208 croreS and 
Rs" 392 croret respectively. 

(b) Tbe countries where maximum 
textiles and clothing Wire clported are 
USSR., EEC, USA, Australia, JapaD, 
Canada, Switzerland etc. 

(c) The stat illtics of State-wise exports 
are not maintained. 

Cd) The export incentives are not pro-
vided State-wise. A statement of txport 
incentives offered is given below. 

Statemeat 

Exports of T extil es and CJolbjnl are at 
present oft'ered tbe following incentives bJ 
the Government :-

(I) Sophisticated garment manufactu-
ring macbines not manufactured 
indigenously 8te alowed to be 
Imported on OGL. As many as 
114 machines for garment ma.nu-
facture bav. been placed under 
OOL. 97 of them enjoYiol con-
cC.I.onaJ imporl duty. 

(2) Por the purpose of removiDI 
obsoJosct'Dce and for mOdefOJI1DI 
the textile industry, the GOYim-
mtnt poliCY of 1ndi • .:nou8 pro-
duction of tlXt iJe macba'J'ry bat 
been HberaJhed aDd in seWcted 
alIaS bilb 'ecbnoloaJ'y machiocr, 
is allowed to 1M Imported witb 
ex port obJiaiUOn. 

(J) It. textile modernisation fUDd of 
Rs. ,SO .orea bat been created 
for facilitation of modcrnbatiOD 
of TeaUi. lodWiUJ. 
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(4) Rcv~~ed ra~es of CCS have been 
ar'nounced effective from ht July, 
198 r, These 1 ates ha ve be en 
flnnOllnccd for a period (If 
3 year~ and are generally Hgher 
than before. Slow moving items 
of g8rment~ on which CCS was 
not admi~sibl ~ when exported to 
quofa countries l-ave bee!') made 
cli~ibl c for CCS. CCS on export 
of varn (If alJ count. baa been 
alJ~wed @ 8 %. 

(5) C~)tton aarment. and textiles have 
been brou~ht uDd~r tbe Scheme 
of Contrrtct Registration with a 
vi ew to provldinll an elemont of 
certainty to cxporten in the matter 
or ccs. 

(6) It h:u been decided to set up a 
Fashion Tech.1ology Illstitute in 
Delhi f)r education, research an .. 1 
t raining in the areas of rash~on 
d eiigo for garrofnt manufacture. 

(7) Th~ duty drawback rates for 
cotton garments h:\\e been 
incre,;sed to 10% 

(8) The numbtr of days of pre·shtp-
rnent credit has been increased 
from 90 days to 180 days, Tbe 
rate of interest has also been 
reduced by 2. 5 /~. 

(9) Manv items of raw' materiall 
fabrics are permltted to be impor-
ted ul1der the Advance ..... icenciol 
Scheme. Duly Free REP Scheme 
and th ! Import .. Export Pass Book 
Scheme intr·.:,duced recently. 

(10) U,1der 100% Export Oriented 
Units and Free Trad f: Zones 
Scheme, facilities for liberal 
import of capital loods and raw 
materials (llong with many other 
conces'lioD8 are aiYCD. 

(IV Government h~s been livin. 
it betal asl i.tance for sponsor ina 
and fundiog promotional activities 
such as rna, k~t studies, Buyer-
Seller Me~ts. participation in 
jDttrnatioD~l taira ,nd eJbibitioDS. 
otc. 

DeeUle In Price ~ (f (firi, IJ til 

717. Pl(OF. P.J. KURIEN: Will 
the Minister of COMMERCE be pleaiod to 
state: 

(a) whelher cardamom industr,. f. 
facilig a serious crisis due to steep decline 
in the prices: 

(b) whether Government have asked 
NAFED and State TradiDI Corporation to 
export cardamom ; 

(c) if so, the quantify exported by ciich 
of thes.c apenciel so far; tnd 

(d) tbe measures being taktn to 
ensure a reasonable price for cardamom? 

THE MINISTER OF STATE IN THB 
MINISTRY OF CO\1MERCB (SHRJ P Il. 
DAS MUNSl): (.) to (d) Price! of car-
damom which bad risen sharply iD tbe past 
on account of ,;hort supply as a result ot 
drought have now returned to Jcvels com-
parabJe to tbose prevalent whh normal 
levels of production. The NAFBD and 
STC have been requested by the Board to 
procure and export cordamom dUl ing the 
current year. The Cardamom Tradinl 
Corporation is also planning to enter into 
the international- market~. Moreovtr. the 
Board is implementing various ~cbemes to 
increase productivity ond has also stream-
lined the auction ~ys em to stabil!se tho 
prices and ensure fair retur n to growers. 

Rate or IDflatioD 

718. PROF, P.l. KURIBN : Will the 
Minister of FINANCE b. pleased to State: 

(u) whether there bas beeD a fall in the 
rate of inflation; 

(b) if so, bow much; and 

(c) specific measure. taken or proposed 
to further briD' down the rate of 
iD8ation? 

THE MINISTER OF ST A TS IN THS 
MINISTRY OF FINANCB (SRal 
JANARDHANA POOJARl'): (I) aad (b) 




